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O.A.No.292/2004 

( 30.11.04 
/ 

Present : 	Hon'ble Justice Shri R.K. 
Batta, Vice-Chairman 

Hon'ble Shri. K.V.Prahladan, 
Administrative Member. • 

Heard Mr A. Dasgupta, 	learned 

counsel for the applicant and Mr M.K. 

Mazumdar, 	learned 	counsel 	for 	the 

respondents 2 and 3. 

Issue 	notice 	to 	the 

respondents 	on 	admission. 	Mr 	M.K. 

Mazumdar, 	learned 	counsel 	for 	the 

- 	'- • rspndnts seeks four weeks time to 

file reply. 

• List 	on 	4.1.2005 	for 	filings 

reply. Stus quo 'order dated 2.11.04 

shall continue till next date. 

- 

- Member 	 Vice-Chairman 

nkni 

4.1.2005 Mr 	K. 	Bhattacharjee, 	learned 
'-' counsel for the applicant and Mr M.K. 

O' Mazumdar, 	learned 	couTsel 	for 	the 

ic\OS 
respondents are present. 

On the plea of Mr M.K. Mazumdar, 

learned 	counsel 'for 	the 	respondents 

four seeks time is allowed for filing 

reply. 	List 	or 	3.2.2005 	for 	filing 

reply. Status quo order dated 25.11.04 

shall continue till next date. 

Member 

bb 

10.1.005 Written statement has biben filed. 

9 	a7Jçii,& 	O'- The applicant may file rejoinder, if any. 
- List on 3.2.2005. Status quo order dated 

i's 25.11.2004 shall continue till next date. 

Member (A) 
mb 
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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 

Original Application Nos. 0 .A.268/04(M.P .127/04), 269/04(M P.129/04), 
270/04(114/04), 271/04M.P .134104), 272104M.P .131/04), 273/04MP .120/04), 

274/04(M.P .128/04), 275/04(M.P .130/04), 276/04(M.P .135104), 277/04(M.P. 17/04), 
278/04(M.P .118/04), 279104(M,P .116104), 280/04(M.P .133/04), 281/04(M.P .115104), 
282/04(M .P .132/04), 283/04(M.P .124/04), 284104(M.P .121/04), 286/04(M.P .126/04), 
287/04(1\4 .P .122/04), 288/04(M.P .119/04), 289104M,P .136/04), 290/04(M.P.1 59/04), 

291/04, 292/04(M P.137/04), 293/04(M.P .163/04), 294/04(M.P .160/04), 
295/04(M.P .138/04), 296/04(M.P .161/04), 297104(M.P .164/04), 298/04, 

299/04(M.P .157/04), 300/04(M.P .139/04), 302/04(M.P .158/04), 303/04(M.P .162/04), 
304/04(M .P .140/04), 305/04(M.P .141/04), 306/04(M P.123/04), 307f04(M.P .125/04) and 

313/2004. 

Date of Order: This the 16th  day of February, 2005. 

- 	I. 
ti 

THE HON'BLE MR. MiC. GUPTA, JUDICIAL MEMBER. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

O.A. No. 268/2004 and M.P. 12712004 

Mrs. BirajaMishra 
Wife of Athok KumarMishta 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 

O.A. No. 269/2004 with M.P. 129/2004. 

Shri Ashok Kumar Mishra 
Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, Upper.Shillong, Shillong. 

O.A. 270/2004 with M.P. 114/2004. 

Smti. ma Baruah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sun darpur Zoo Road, 
P.O. &P.S.-Diur,Guwahati-5. 

-J 

	 O.A. 271/2004 with M.P. 134/2004. 

Shri AshokP 
Son of Late Sri K.S. Paramu Pillai 
Principal, Kendriaya Vidyalaya, AFS, 
Jorhat, Assarn. 

5. 	O.A. 272/2004 with M.P. 131/2004. 
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Shri Ainit Tripathi 
Son of Shn Debabrata Tripathi 
Principal, Ken driya Vidyaiaya 
Tura, Garo Hills, Meghayalaya. 

/1 

7. 

O.A. 273/2004jthM.P 120/2004. 

5hz-i Ranjit Kumar Sinha 
Son of Shri Tej Kishore Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS 
Boz:Jhar, Guwahati, (3uwahatj - 17. 

O.A. 274/2004 with M.P. 128/2004. 

Sri (iiandraKumarojha 
Son of Sri Shakti Kumar Ojha 
Principal, Kendriya Vidyalaya 
HPCL, Jairoad, Mori8aon, Assain. 

;; 	:' 

O.A. 275/2004 with M.P. 130/2004. 

Sri Janakiranjaii Dash 
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya, AFS, 
Digaru, Kamn.zp, Assam. 

O.A.276/2004withM.p13512004 

Sri R.C. Agarwal, 
Son of Late Roshan lal Agarwal 
Principal, Kendriya Vidyalaya, 
ONGC, Jorhat. 
Assaxn. 

O.A. 277/2004wjthM2. 117/2004. 

Shri K.S. Murali Krishna 
Son of Shir K. SankarNarayan 
Principal, Kendriya Vidyalaya 
No. 1 Tezpur, Assam. 

O.A. 278/2004 with M.P. 118/2004 

Shri Nilamani Pany 
Son of Late Murali Dhar Pany 
Principal, Kendriya Vidyalaya 
Umroi Cantt. 
Shillong, Meghalaya. 

O.A.279/2004WjthM.p 116/2004 

Sri Gona Rama Rao 
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Son of Shri Giona RaghupatiRao' 	- 
Principal, Kendriya Vidyalaya, 
Miasmari, Sonitpur, Assam. 

G.A. No. 280/2004wjthM.P 133/2004 
- 

Shn Vijay Prakash Mi±ra, 
SonofShrj SadafalMira  
Pnncipal Kendnya Vidyalaya, 
PL3othat  
Assain. 

O.A.281/2004wjthM.pj15/2004 

Shri Vijayakurnar M. Karkal 
Principal, Kendriya Bidyalaya, 
Lokra 
District - Sonitpur, Assam 

15 	O.A.282/2004wtthMP 132/2004 
Sri A. Jyothy Kumar 
Son of Sri A.A.Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 
West Kameng, Arunachal Pradeth. 

O.A. 283/2004 with M.P. 124/2004. 

Shri D C 	1iattopadhyay 4 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri 

O.A. 284/2004withM.p. 121/2004 

Sri RanjanKishoie 
Son of Late Siya Saran Vemi 
Principal, Kendriya Vidyalaya, 
Kokrajhar, Assam. 

O.A. 286/2004 with M.P. 126/2004 

Smt Pathamitra Bam 
Daughter of Late Priyabrata Ghoth 
Principal )  Kendriya Vidyalaya, 
NEPA, Barapani, Shillong, Meghalaya 

19 OA No 287/2004 with M.P.122/2004 

Shri Arpal Singh Bhati 
Son of Late Hanwant singh Bhati t 

kP 
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Principal, Kendriya Vidyalaya 
NERIST, Nirjuli, Arunachal Pradesh,. 

20. O.A.No.288/2o04withMp11g/2o 

Smt. Bandana Mohanty 
Daughter of Sri Hare Krishna Mohanty 
Principal, Kendriya Vidyalaya 
No. 1 Itanagar, Arunachal Pradesh. 

O.A. No. 289/2004 with MP136/2004 

Sri Devendra Kumar Dwivedi 
3/0 Chanclra Bali Dwivedi 
Principal Kendriaya Vidyalaya 
Duliajan 
Dist. —Dibrugarh (Assam), 786602. 

O.A. 290/2004 with MR 159/2004. 

Mr. V. Sivaji 
3/0 - Venkatraman 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

O.A. 291/2004. 

N.M Varadharajulu 
Son of N. Munuswamy Naidu 
Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
District—Dibrugf Assam. 

O.A. 292/2004 with M.P. 137/2004. 

Sri Bhat Kezhav Narasinha 
3/0 Narasjnha Bhat 
Principal Kendriya Vidyalaya 
Namrup. 

O.A. 293/2004 with M.P. 163/2004. 

Sri Gobind Prasad Saini 
S/c C.L. Saini 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

O.A. 294/2004 with M.P. 160/2004 

Sri Sri Sojan P John 
S/o P.V. Johan 
Principal, Kendriya Vidyalaya, 
Hijuguri Colony Tinjkia. 

I 
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' 	27. 	O.A. 295/2004 with M.P. 138/2004. 

Sri P.C. Ratha, 
Son of Mr. Rama Chandra Ratha 
Principal Kendriya Vidyalaya 
Kunjaban, Agartala. 

O.A.296/2004WithM.P.161/2004  

Sri K. Lakhmipathi 
Son of Mr. E. Kothandapafli 
Principal, Kendriya V idyalaya, 
K.V. Project Sewak, C!o 99 APO. 

O.A. 297/2004 with M.P. 164/2004 

Sri Md. Shabidur Rahman 
8/0 Sh. Abdul Rashici 
Principal, Kendriya Vidyalaya 
ONGC, Sibsagar. 

O.A.298/2004. 

SriB.K.Pradhan 
3/0 Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

0.A.29912004WithM.P. 157/2004 

Sri E. Ananthan 
Sb - Ellappa Naidu 
Principal, Kendriya Vidyalaya, 
Tarapur, Silchar. 

O.A. 300/2004 with M.P. 13912004 

Sri S. Sarangi 
Son of Sri M.D. Saraxigi 
Principal Kendriya Vidyalaya 
ONGC, Agartala. 

0.A.302/2004w1thM.P.158/2004  

Sri Radha Gobinda Das 
Son of Late Sarat Narayan Das 

• Principal, Kendriya Vidyalaya 
Zakhania, Dist. - Kohima, Nagaland. 

O.A. 303/2004 with M.P. 162/2004 

• Sri P.C. Mahapatra 
• S/o Sri S.B. Mohapatra 
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1 	Prinopai, Kendfiya Vidyalaya 
64 Bn. BSF, Jaraitola, Cachar, Assam. 

O.A30412004 withMP.140/2004 

Sri B. Bvijaya Varrna 
S/o B.KannayyaRaiu 
Principal Kendriya Vidyalaya 
Thli. 

0,A,305/2004WithM,4U2004 

Sri Dayaram Yadav 
Son of Lt.R.C.Yadav 
Principal, Kendriya Vidyalaya 
Kurnbhirgram (AFS), Dist. - Cachar, Silehar. 

O.A.306i2004WithM.P. 123/2004 

Sri R.S. Rarnanujam, 
Son of Sri SrinivaSafl R. 
Principal, Kendriya V tdyalaya 
New Bongaigaofl, Assam. 

O.A. 307/2004 with M.P. 125/2004 

Sri K. SreeniVasafl, 
Son ofKalyanasufldaran 
Principal, Kendriya vidyalaya 
ARC,Doomdama, 
Tinkia, Assam. 

O.A.313/2004. 

Sri Mandem Krishna Mohan 
Son of '. M. MunaswamY 
PrincipaL Kendriya Vidyalaya, 
OC cRPF. Lang.jing, imphal, Manipur- 795113 	 . .Applicants 

By Advocates S/Sri A.C.Buraohaifl & N.Borah for Sl,No.l to 20 and S/Sri A.Dasgupta 

&K.Bhattachaaf0rSl02l to 39. 

Versus- 

Chairman, 
Kendriya Vidyalaya. Sangathan, 
18, InstitutiOnal Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

Kendriya V idyalaya. Sangathan 
Represented by the Commissioner, KVS 
18, Institutional Area, 

,Shaheed Jeet Singh Marg, 
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New Delhi- I 10016. 
Through its Chairman 

3. 	Assistant Commissioner 
Kendriya Vidyalaya Sangathan 

Guwahati Regional Office, 
Maligaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

ORDER(ORAL) 
SHRI M.K. GUPTA. MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage. 

Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputation/ad hoc basis; Their grievance is 

common. 

By vr 	present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayaiaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 
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C 

It is an admitted fact thatas far as the question of validity of orders passed 

in individual case vide order dated 18.11 .2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that: 'the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment. Order...... ". Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that:. 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 	 - 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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could have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing various judgements, the Principal Bench also recorded the 

following conclusion: 

"SO. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned,, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. ,lt is 
true that under Rule 25 to which we have referred to above, the 
Chairman can exercise such powers as may. be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on. the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It 'is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
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questioned. 	Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

We may note that in all the O.As the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

Following the ratio and the dicta laid down in the aforementioned 

judgement we allow the present O.As and quash order dated 18.11.2004 passed by the 

Commissioner, KVS terminating the services of the applicants on the dictate of 

Chairman, KVS, with liberty to the respondents  to take action in accordance with rules 

and law as held in pam 52 of the aforesaid order passed by the Principal Bench. 

Accordingly O.As and Misc. petitions are disposed of. No costs. 

. 	 Sd/MEMBER(J) 

Sd/MEMBER ( A) 
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GAUBATI BENCH, GIJWAIJATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No ............... of 2004 

SRI BHAT KESHAY NARASINHA 

.Appllcant 

The Union of India and Ors. 

Respondents 

SYNOSIS 

The applicants submit that the recruitment rules provide for method of 

recruitment to the post of Principal by direct recruitment or by promotion or 

by deputation .1 transfer and 66.2 13% is by direct recruitment on the basis Of 

all India advertisement, and 33.1/3% by promotion. On such reciuitment the 

period of probation is for two years and time academic qualifications required 

for the post of Principal is Masters Degree from recognized university with 

at least 50% marks in aggregate and P.Ed or equivalent teaching degree. 

The working experience required is the person holding analogous post or 

posts of Principals in the grade of Rs. 10000-15200 or Vice Principals / 

Asst. Education Officers in pay scale of Rs. 7500-12000 with six years 

service in the aforesaid grade or persons holding Group B posts or the 

posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent 

It 
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with atleast 10 years regular service in the aforesaid grade. The age limit for 

direct recruits is 35 - 50 years relaxable upto 5 years in the case of 

employees of Kendriya Vidyalaya Sangathan and age relaxation for SC / ST 

and other categories as applicable under the Govermnent of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they are the 

persons holding Group B' posts or posts. of PGTs or Lecturer in pay scale of 

Rs. 6500- 10500 or equivalent with atleast 10 years regular service in the 

aforesaid grade. As per the amended rules since in the year 2000 

recruitments were conducted every year Sintilar is the case of the other 

applicants, who were recruited pursuant to the notifications issued from time 

to time during the period 2000 - 2004. All the applicants have cleared the 

screening test conducted successfully with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews and oily 

thereafter qualifying - in the mterviews, they were offered the post of 

Principal. 
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BEFORE THE CENTRAL ADMEMSTRATIVE TRIBUNAL 

GAUHATI BENCH, GTJWAIIATI 

(An application under section 19 of the Administrative Tribunal Act 

1985) 

Original Application No 	of 2004 

SRI BHAT KESHAY NA1ASINHA 

Applicant. 

The Union of India and Ors. 

Respondents 

INDEX 

SL. No. 

1. 

3. 

4 

Particulars 
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Filed by 
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Dstrict: - Sitchar 

BEFORE THE CENTRAL ADMINTSTRATWE TRIBUNAL 

GATIETATI BENCH, GUWABATI 

(An application under section 19 of the. Administrative Tribunal Act, 

198) 

Original Application No ............... of 2004 

I. PARTICULARS OF THE APPLICANT 

SRI BHAT KESHAV NARSIN}1A 

SIC) NARSINHA BHAT 

Principal Kendriaya Vidalaya, 

Namnip. 

IL PARTICULARS OF THE RESPONDENTS 	
V 

Union of India, 

Through the Secretary to the Govt. of India, Ministry of Human 

Resource Development, Central secretariat, New Delhi. 

Kendriya Vidalaya Sangathan, 

18, Institutional Area., 

- ShaheedJeet Singh Marg, 

New Delhi, Through its Commissioner. 

Assistant Commissioner, 

Kendniya Vidalaya Sarigathan, 

Regional Office, Silchar. 

ilL PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 
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The applicants declare that aggrieved by the action of the respondents 

in canceling the appointment of the applicants as Principles of 

Kendriya Vidyalaya Sangathan on an erroneous ground of violation of 

Rules and Constitutional Provisions on equality of opportunity 

without affording an opportunity the present. O.A. is ified seeking for 

a relief of continuing the applicants as Principals 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION. 

The applicant declares that the present application is within the 

limitation prescribed in section 21 of the Administrative Tribunal Act, 

W. FACTS OF THE CASE. 

A. The applicants submit that the recruitment rules provide for 

method of recruitment to the post of Principal by direct recruitment 

or by promotion or by deputation / transfer and 66.2'3% is by 

direct recruitment on the basis of all India advertisement and 

33.1/3% by promotion. On such recruitment the period of 

probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree from recognized 

university with at least 5W010 marks in aggregate and B.Ed or 

equivalent teaching degree. The working experience required is 

the person holding analogous post or posts of Principals in the 

grade of Rs. 10000-15200 or Vice Principals / Asst. Education 

Officers in pay scale of Rs. 7500-12000 with six years service in 

the aforesaid grade or persons holding Group 'B' posts or the posts 

4 L 
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of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or 

eqpivalent with atleast 10 years regular service in the aforesaid 

grade. The age limit for direct recruits is 35 - 50 years relaxable 

upto 5 years in the case of employees of Kendriya Vidyalaya 

Sangathan and age relaxation for SC I ST and other categories as 

applicable under the Government of India Rules. 

The applicants submit. that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they 

are the persons holding Group 'B' posts or posts of PGTs or 

Lecturer in pay scale of Rs. 6500-10500 or equivalent with atleast 

10 years regular service in the aforesaid grade. As per the amended 

rules since in the year 2000 recruitments were conducted every 

year Similar is the case of the other applicants, who were recruited 

pursuant to the notifications issued from time to time during the 

period 2000 - 2004. All the applicants have cleared the screening 

test conducted successfully with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews 

and only thereafter, qualifying in the interviews, they were offered 

the post of Principal. 

The applicants submit that initially they were offered the post of 

Principal on deputation basis (the word deputation is used as a 

misnomer in the appointment letter by the respondents since all the 

applicants are the regular employees of Kendriya Vidyalaya 

Sangathan and the question of deputation does not arise) It is 

pertinent to point out at this juncture that the appointments are 

made only against a general vacancy and all the applicants belong 

to the general category. As such the applicants humbly submit that 

their appointment is done only against the general vacancies and in 

the process the system of reservation was not -. nor deviated 

from the prescribed recruitment procedure. It is not out of place to 

mention that at the time of initial recruitment after conducting of 

screening test and interview, the respondent Sangathan has 

followed all the rules and regulations with regard to the SC/St 
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reservations. I subiimt that the Principals like the applicants were 

also assigned their all india seniority. 

D. That applicants respectfully submit that the amendment of the 

recruitment rules existing as on date were done pursuant to the 65th 

Meeting of the Board of Governors of Kendriya Vidvalava 

Sangathan on 19.03.1999 and the rules and regulations so amended 

are not modified so far any fuither. The applicants recruited 

subsequent, to 	the 	amended recruitment rules have put up 

outstanding work and they are discharging their duties to the 

utmost satisfaction of their superiors. The Minister for Human 

Resources Development is the Chairman of Board of Governors, 

The Minister of State in the Ministiy of 1-IRD is the Dy. Chairman 

and The Joint Commissioner (Admin) shall, function as the 

$ecret.ary of the Board in his capacity as Ex-officio Secretary of 

the Sangathan and the Board of Governors consist of other 

members including Commissioner, KVS and two members of 

Parliament etc. 

As things stands such it has come to the knowledge of the 

applicants through the News papers and one such news item 

appeared in the Hindu dated 20.11.2004 under the heading 

"APPOINTMENT OF 300 PRINCIPALS CANCELLED". The 

applicants fall within the category of those appointments are 

sought to be cancelled by the action of the Ministiy of Human 

Resources Development in a most arbitrary and illegal manner 

under the guise that these appointments were made in violation of 

Rules and Constitutional Provisions on equality of opportunity. 

Such action , was initiated by Ministry of Human Resources 

Development (MHIRD for brevity) only with an intention to 

unsettle the settled issues to somehow over rule the decisions of 

the previous Governnient / Administration. 

The applicants submit that the applicants apprehend that they 

would be reverted without giving an opportunity in terms of the 

principles of natural justice and also in violation of all the nonns 
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and protection available to the applicants as laid down in various 

instructions and judicial pronouncements from time to time. It is 

further submitted that confirming their apprehensions, the 

respondents are going. ahead in a frenzied spree of reverting all the 

Principals recruited subsequent to the amended recruitment rules 

which are in force as on date, including the applicants herein only 

to please their political bosses. 

G. That. applicants submit that the order of reversion was already 

issued to some of the Principals in many regions through out India 

in violation of the principles of natural justice. One such order 

issued at Delhi is filed herewith and the respondents are issuing 

similar orders to all the applicants herein. It is submitted that non 

of the applicants have been reveited so far by issuance of such 

order and the balance of convenience for issuing interim order to 

continue the applicants as Principals s in favour of applicants, In 

the circumstances, the applicants have no other alteniative or 

equally efficacious remedy except to approach this Hon'ble 

Tribunal in the exercise of its jurisdiction under section 19 of the 

Administrative Tribunals Act, 1986. 

VII. GROUNDS. 

The respondents ought to have given a reasonable opportunity 

to the applicants before issuing any orders, which are adverse to 

their service conditions and thereby violated t he cardinal 

principle of audi altarern partem which is the basic tenet of 

Administrative Law. 

The respondents ought to have seen that as long as the 

recruitment rules are not amended the promotions given to the 

applicants cannot be withdrawn. 

The respondents ought to have seen, that any amendment of 

recruitment rules is prospective in nature and cannot be 



permitted to be given a retrospective effect and theref3re, even 

the recruitment ruies are amended / modified, the services of 

the applicants cannot be disturbed. 

d) 	The respondents ought to have seen that all the applicants 

belong to the general category and they were recruited only 

against the general vacancies and are confirmed against the 

general vacancies and as such their appointment cannot be 

brought wider any dispute. 

a) 	The respondents ought to have seen that the Minister for HRD 

is only a Chairman of the Board of Governors and therefore, 

acting alone he cannot over rule the decisions taken by the 

Board of Governors in their 65th  Meeting conducted on 

19.03.1999. The respondents ought to have also seen that. 110 

retrospective effect can be given to such an illegal and arbitrary 

decision and dislocate the applicants herein. 

The action of the respondents is arbitrary and violative of Art 

14 of the Constitution of India wherein the right of equality 

before law is provided. In the guise of protecting the equality of 

opportunity the right available under Article 14 of the 

Constitution of the applicants is being disturbed. 	 - 

The respondents ought to have seen that Article 311 of the - 

Constitution of India provides for an elaborate procedure in the 

event it has been decided to reduce him to a lower rank by 

providing a reasonable opportunity of being heard and the 

action of the respondent is inconsistent with the same and 

therefore, the proposed action of the respondents is liable to be 

held bad in law. 

h 	The respondents ought to have seen that the appointments of 

the applicants were ratified by the Board of Governors in 65th 

Meeting held on 19.03.1999 and therefore, the order of the 

Chairman is illegal and the said order is proceeding on an 

erroneous presumption and a rather misleading ground that the 

appointments were done by the Commissioner and therefre, 

13 
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the Chainnan has got the power to review the same. It is mot 

respectfully submitted and reiterated that the appointments were 

by the Board of Governors and as such the Chainnan 

being port of the Board of Governors, he alone cannot take 

decision singly as Chairman without the convening of the 

meeting of the Board of Governors. Moreover, assuming for a 

moment but without admitting that the Board of Governors has 

consented to the decision of the Chainnan, the same cannot be 

given a retrospective effect to cancel the appointments given to 

the applicants. 

The order that was proposed to be served on the applicants 

makes a very curious reading that since the initial appointment 

itself is void ahinitio and non-est in the eyes of law and 

therefore, the cancellation of the same without issuing show 

cause notice is justified in law is a self serving statement to 

justify their ifiegal and arbitrary act in canceling the rightful 

appointment of the applicants. 

The respcmdents ought to have seen that the applicants who are 

recruited as per the extant regulations and havingworked for 

more than four years as Principals and having been regularized, 

the proposed office order is nothing but an attempt to deny the 

principles of natural justice. The respondents themselves 

offered the appointment to the applicants and the basic 

minimum requirement of a reasonable opportunity being denied 

to the applicants shows the vengeance that is being exhibited 

towards them with utter disregard to their employees.] 

The action of the respondents created severe damage to the 

careers of the applicants, they could have applied in some other 

organizations had they not been appointed as Principals in this 

respondent organization and it is now too lat.e in their careers to 

do the same, and irrep rahie damage that is being done by this 

arbitrary and high handed action need to be given a serious 

consideration by this Hon'ble Tribunal. 

aL w Ma" 
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1 	The applicant' may be permitted to urge other grounds at the 

time of hearing. 

VIII DETAILS OE THE REMEDIES EXHAUSTED 

As applicants declare that in view of the urgency there is no other 

alternative or equally efficacious remedy except to approach this 

Hon'ble Trithmal in the exercise of its jurisdiction wider section 19 of 

the Administrative Tribunal Act, 1985. 

IX: MATTER NOT PREVIOULSY FILED OR PENDING WITH 

ANY OTHER COURT. 

The applicants declare that they have not tiled any writ petition or 

application before any other court or any bench of this Hon'ble 

Tribunal nor any such application is pending before any them 

regarding the subject matter of this O.A. 

RELIEF SOUGHT 

For the reason stated above, the applicants herein pray that' this 

Honble Tribunal may be pleased to call for the records pertaining to 

the cancellation of the appointments of the applicants as Rqrncipalss  

and consequently direct the respondents to not to cancel the 

appointment of the applicants as Principals by declaring that they are 

appointed as per the recruitment rules and to pass such other or thrtheT 

orders as it deems just and proper in the circumstances of the case. 

INTERIM RELIEF IF ANY SOUGHT FOR 

Pending finalization of the O.A. the applicants herein pray that this 

Hon'ble Tribunal may be pleased to direct the respondents to not to 

cancel the appointments of the applicants and not to revert them as 

RL— d"jV 
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PGTs as the balance of convenience is in their favour and pass such 

other or further orders as it deenis just and proper in the circumstances 

of the case. 

PARTICULARS OF THE POSTAL ORDER 

a:. 	IPO No. 2oc 	Date. 	 For Rs.50/- 

b. 	Envelopes with acknowledgment 

C. 	Vakalat 

d. 	Material papers as per index. 

LIST OF ENC LOSERS 

Appointment letter 12.06.2001 

Paper Notification dated 18.11.2000 

Order dated 24.06.2002 

Order dated 07.07.2003 

Order dated 28.06.2004 

No1.0416 ' - ç 	H1N 
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VERIFICATION 

I, Sri Bhat Kesliav - Narosiitha, 5/0 Narosinha Bhat, aged about 

yrs, by profession service, resident of Narnrup, do hereby verify that I am 

the applicant in the accompanying application. I am acquainted with the 

facts and circumstances of the case. I hereby verify that the statements made 

in paragraphs 1 to XIII are true to my knowledge and that I have not 

suppressed any material facts. 

And I set my hand in this verification today Rk November 2004, at 

Guwahati. 

Signature 



KENDRIYA VIDYALI\YA SANCATFIAN 
(ESTT.II SECTION) 

/ . 
	 SPEED POST 

15 - INSTITUTIONAL AREA 
SIIPJIEED JEST S1NGII HARG 
NEWDEUU -110016 

F.7-4/2001-KVS(E. 11/54 
	 DATE: 

THE ASSISTANT COMMiSSIONER 

KENDRIYA VIDYALAYA SAI1(3ATHAN 

REGIONAL OFFIC, MU14T3AI 

Subject:Appointmeflt of 	4.... 1cQaY_ia.EJainba..Bhat,- 
PGT(P)JYSQu.thern_Ccximnc3,....pune-1 
to the post of PRINCIPAL in Kendriya 
Vidyalaya SangathEtn by transfer on DEPUTATION 
OASIS in Pay Scale of Rs. i0000-325-15200/. 

Sir/Madam, 	. 	. 	. 

On the basis of the recommendations of the Selection 
Committee, 	the 	competent 	authority 	has approved the 
appointment of flht- as Principal 
in KVS on deputation basis in pay scale of Rs.10000- 325 
15200/- with effect from the date he/she assumes the charge 
f the post. His/Her deputation in KVS will be initially for 
a period of ONE YEAR or till . further orders whichever is 
earlier.. The period of deputation can be extended on year to 
year basis for a maximum period of 5/years depending upon 
his/her conduct. and performance and administrative 
exigencies,. 	The appointment will he governed, by usual 
deputation terms. 	

•. 	. 	 . 	 ..,. ,. 	 .. . 

2.. 	He/She is posted as'Principai at Kendriya "Vidyalaya,' 
...................------- 	 . 

He/She will have an option to draw pay in the scale 
of the post or draw deputation allowance as per Gbvt. of 
India orders/ inotructina on this subject. 

	

hri KeshavNarasjnhaBhat 	.. may be informed 
that this appointment on deputation will not confer on him/ 
her any claim for permanent absorption/regular appointment as 
Principal in Kendriya Vidyalaya Sangathan. Moreover, he/she 
cannot claim for extension of deputation period as a matter 
of right, It should be clearly understood that the aforesaid 
period of deputation can be curtailed at the sole discretion 
of the Commissioner, Ky'S. On completion/termination of 
deputation period, he/she will be reverted back to his/her 
Parent Office/feeder post. 

contd....p/2... 

V ME 
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• • 	 it is, therefore, requested that sh.1cpvNr 
• 	 BhOt ...........

may please be relieved the instruct ion t.o\\ 
loin at 	K.V. 	Narnr Up- .......................... as 	Principal \'(V latest by 30.6.2001, failing which it will be percumed that \ 
he,'che is not. interested in this offer,  end this of±er will be 
treated as WIThDRAWN without any ±urther notice. Before; 
relieving, it may be ensured that no disciplinary case is 
pending or cont.emplat.erl. 

In case It is found at any stage that the candidate 
does not. sstisfv/f'ijf1l the;eligibility condition as 
prescribed in Recrujtrne.t Rules for the post of Principal OR 
is not clear frcn Vigilance angle or has furnished incorrect 
particulars or suppressed any mate'jal/jnformatjon In the 
appljcajon for the post. of Principal, his,'her deputation 
shall stand terminated. 

Yours faith,ful].y, 
-5- .  

.7 
V. K. Gupta 

Assistant Commissiofler('Xdmn) 
For COmmic3loner  

copy to:- 

,1. 	Kcshov Naracinha -it Pcr(p}y),.:Kv.Outherrz Ommfld; 3Lt.coi. Tarapore Rd.uneO1l00i - 
He may csmmunicate his/her acceptance 	immediately 
to this office within 7 clays ±rom the; date ci issue 
of offer and also report to posting place as stated 
above, by the stipulated period. 

Tha ChaIrnan.JMO !.V. 	Namrup  
with the request to intimate the date of joining of 
individual corcernad to this office as well as 
Assistant. Commissioner, KVS, ROconcerned immediately 
by Speed Post,' Fax. 

The Principal., K.V. Southern Corra3' Pufle ......... 

The Asat. Coiwnissioner. KVS. HO, 	S1lc . 
He/She is requested to intimate the date of •ioining 
of the incumbent to this office immediately by Speed 
Pot/Fay.. 

Personal file. 	 06.(uard file. 

Assistant Commiccjoner( Admn) 

I 

•/• 

Sr 5",. 
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. 	 LI 1 	)I()y 1 ont News 18 -- 24 Novcii ibtir 2000 

L 	KENDRWA \flDYALAYA SANGATHAN 
S 	 • 	

N01]CE 	 . 

AppIctoii 	) IrviLcici br 	Iho pailoln to fill up th 	po3 to of PrIncIpaIz3 In KPndtIyaV I dyaI,-iyas In tho pny,sc ole o f  
Rs. . 10000-32516200/- by tTanf9r on (IepUfaUOfl bcsis from amongst those serving the Central/State/Semi Govt.! 

I 

 
Autonomous Orqaniations and C.B,S.E. afliliatori+ 2 Sioos and also for direct recruitment to flU up the baeko 
'ac:tflcirs of F' itic 	for SC/ST fiiIfilIirq Iho tollowincj conditions. 	 . 

Ago : f3 hould not nxcocd 50 yoarr on tho last dim of rocoipt of the application, (oaxctbIo for SC/ST/013C/Dlschargod 
E)oonco Por!:onTln$/Govt. !3e i vantnl 	uid employops 01 KV.S.) as por ruIo. 

Q;11i(1tion; 	: 
(I) 	At':t 2nd CIric 	M:Irs 	C)oqiro 	('i!/ 	lIU1TI(; 	rnJ rIhOVO condorod or, 	equivalorit) In 	MattirritIc, 	Phyik3, . 

- - 	tiviniti y 	700I0(lV 	otfuy, 	1rjIk:I , 	Hindii 	finii n kiil, 	Hktor y, 	Goography , 	Cotniiiorco/Econo,nIc/PofI1icoI 	SCJtlCO/ 
Con I)l tnr 	ckinco/I-'hyr.lctI Edt j';:IIo, Ivli 	;icIoi 	Fit o At t 	. 	 . 

(ii) A Drjik O 01 Fot Grztdtit(n L)ccjioc'/l)iporno In 	c)\clurig/LducaUon. 
(IU) AtloQt 	10 yoair oXI)oIIono III Edlc;iHoiI In s litutiollS, including alloost 07 yoars tociching exporienco ot Soror  

I/I 
Scondni y or I Uç! or tovI'; III r ocotlni7nd il is lit til lons,  :ind min l inuin of 03 yorti's oxpoilence In edtioallomil adrnIntroUon, . 

Exper3eco 	EIoun 	acIlii,;rtIon i 	(Iettlled as under : 
zi) As 	 of a I l igh Schoo l/Ifigher Socotclary School/Intor Coflocjo/Degreo CoIioç9 OR 

. (!-) Ar Vico Ptincipnl of 	1 Ii(Jhr: Sc.concl;iry Sc!iool/lntor CoIIoio/Dogtoo Collage/Hood of Dojtt 	In a Degeo Colfeçje/ 
tJnvorsi(y Ië:ichor 	Tiaininq Colloqo: OH 	 • 	 . ; 	. 
(c) As Hoo Mstor in Public/Sink Scfioolor is Officer in Army EducaUon Corps; OR 	• 

((1) As a Vico- PincipaI in a Konciriya Vidyaaya for 03 yoars or more; OR . 

; (0) As VIc 	PrncinnT otid/or PGT Ill Ko riddyn VkiyaIyas for otloan t 15 ynors; OR 	. 

. (t) As VicoPifndpnI ond/or as POT III Kondriya Vidyoloyas for nitonot 10 yocirs In cao of thoio who htvo pas9od (ho 
1)r.,:u (iiini i:;\? ExrinIri:iUon. on 	 . 

. (f) A; Woi don of I lostof III n Koidriya VidyaIiyn. 	 . 	 . 

AIorkiIiW knowlocJcjo of Ilipidi and EngUh. 	. 	 . 
.. Expori'3?)c;o I II orçjrtnizing Gnmos nrid Soot is ctrcJ Co-curricular nctivltlos, 

Not_ : III cnmi ntiffirlolit IUHnImr of SC/ST condidator, nro not torthcomng for filling bQckIog vccanclos, .tho competont 

f 
ntjthoii' 	an conidot 	kixhij 	i(Jinirikti flt1v4 OXJ)OdOIiCO to the following oxtont : 

I 5 YaI 	o -ducat ionai OXJ)OFIOflCO IflCtUdiIl9 03 years t'ching oxpoiionco at Senior Socondary or Higher IoveJ In rocognizod, • 

Ir;Uttjton 	nd 02 yoors OX)OIOflCO Jfl OdUCClLiOflDI adflulriictr3ljofl. In case of existing PoI Oraaucuo Tóacher 	nd Vcg- 
PdflCipflls in KAndliYa V i dy nk-~rys boIonc;ni to SC/ST community who have rnderod 10 yoors of sorvico as PGT indIor 

- Vico-Piincipol focluirod  nrf1T1Ir1ktraUvo oxpcuiionco will b. rolnxocl aI(oçjothor. 	 . 

ow to nppiy 
,j)j))Cti115 CO(Y1)O1) IT) flU ifIr port as p01 proforriia qivori In file Annexuro along with aUostod COI~105 of crtUIcntos, mark. 

shoets nimUonodthoren, one seRadthossod postcad cmd Demand DraftofAs. 200/- (Rupees two hundred pny) drawn 
in favour of Kondriya Vidy:iy 	Singathan, Now Delhi sliould bo submitted, Iii duplicate, to the Assistant Commissioner 
(Admn.), Kondrlya Vidyaloyn Sngthnn, 18, Instifutional Area, Shahed Jeot Slngh Marg, New DeIhl-110016. 
Appiic3Uons n;-dly lypodlwritten, in the prQscribo(J proForm3, on white paper onlyç.on 6p'p side of the paper in doub'e 
pio (tim 	in of jpor should hp thrt of fooIcap sizn (21 x 30 cms) am nc 6ii ptrI616 	CndIdes scrvng In any 

Inc 	irised Ir 	titutko/O:qaniliori/Autonoiiiowi body or Contrtd/Stnto Govt. and C13.SE affllkitod +2 Schools must apply 
Throuqh Proper C annol. Al)phcations lhrowjti propór cl)onnOl Will be entertained only It they are cecelved within two 
wooks alter thn lest data. However, candidates should send an advance copy (along with the Demand Draft of Ra. 200/.) 

• o as to roach Assktant Commissioner (Adrnn.) at the above mentioned addr'oss 	before the last ctsto. Those advanct 
ri j)[Ac r,licrin will l in consider ad provisionally subjr.ct to timo condition that thocmppiicatlons through proper channel are 
rornivad within two weeks alter the last dale. SC/ST/Ex-servicaiion/Physically Handicapped ore exempted from payment 

• of Fo. T'mo Ex-;rrviccmnen 	iimdii:ilos who have already joinaei the Govt. jot) are not entitled for fee concession. Fee paid 
by C:m1i 	Cmosrl Uh ,:tquor, Money (,)iddIs will not bd.acceptad under any circumstances. 
LAST OATE bR flECil11 OF AVPLICA1 IONS 33 •15TH DECEMBER, 2000, 

to 	'Iw 	cnuhidot 	 - 	 ., • 	 ,•.. 	,•.. 	•. 	,..,• 

.4 (u).Nl ho ilo;:rmiod! ea;orihi:d r1ti-dillwill ofir 	irr,  the ririimimnulmm and it 	l)oscsIon of the same does no t onUtle a candidate. 
to ho ca!led for wi tin test/inter view. 1 ho K.V.S. may Ed its disnialion to hold c written test, and call the candidates For 
Inter view on hii 	h:,si 	Of men it position in lire exairniurrllon. The docislon of the K.V.S. in this regard shaH be final and 
biniThrq. No  enrtsponmdunrce will be onr(ertnlnod In this regard. 
(b' Dqj,i :n.ntl 	nd1te 	hlonuim,cp to the Konthlya Vidyalayos fuihllilrrg the prescribod quuhlticolions etcIaiddown for 
lire post ray oPh)lV  ii rrouih Proper Channel. 	 •- 

• Tories amid 	Comnditiomns 
(I) The employees of Central/State Semi Govt. Autonomous Organisations and C.B.S,E, affiliated +2 Schools recognised 
by tim Government which have facilities to reIeao Jt'j employees on deputation basis on ralalnitip lien ara oilgibio to a,ply ,  
(ii) ]i in 101 m of Urputallan slIWI I,e fivo years and will be gayer nod by uro existing Instructions of the Government of ladle 
rintiliç1 to deputation. Tine (VS. reserves lire right to repatriate the service of a doputaHonist at any Ume oven before the 
cormrpHomi or approved deputation P"llori, depending upon their performance, without assigning any reasons. Further, the 
appoinhrnrnm it on drpuiatan hn ,  is will not confer any right, on the candidate, for porrnanônt absorption In the KV.G. at any 

I ic to 	(i) fnpIiueur is If not 	rmcoived in di iphicato shall ho rejoctod. 
(ii) Irmcomnplote applications shall be rejected. 	 11 
(ill) Il -rn d 7 ito of eligibility in all r aspects sliall be tire last date for submission of the applicaUon. 
(lv) No earn onponde:nca in Ills regard shall be o ntsirtninscl, 

Nr,i1WAVR)YAL.AYASANGHAN 



/ 	 KENDRIYA 	 SJk1AT1w 	 IV  
(Estt.II Section) 	J1 	. 

VL1V 

18, institutional Area,  
S1,1iid Jeet Sincih Marg, 

	

New Delhi •410016 	 . 
\- 

W. 	F.7-0-/20021vs(EsttII) 

OFFICE ORDER 

Approval of the competent authority i.s hereby 
':vy0c1 t ...extension of clepuatjon periods in respect of the 

( Vi  ncj Pri.ncip]s of Kendriya Vidyalayas , who have been 
(1) doputat:joji basis for a period of one more year or 

3 E;n:Llier orders whichever is earlier as indicated against 
Cli 

SN. 	 Name of Principal and 	 Date of extension XV where working 	 deputation period 
' 1. i.CNA] I:EG1:on 

16 . 7 . 2002 

28. 6 . 2002 

9.7 . 2002 

ocj2 

27.6.2002 V  

10.7.2002 

V 	
'••V 

30 	6.2002 

12.6.2002 

 
QQ

• 	 V 	
VV 	 V 

26.6.2002 . 

• 

27.6.2002 

29 	6 2002 
, 

16.7.2002 V 
V 

30.6.2002 
V 	

V••• 

V 	
V 

25.7.2002 

SHRI SG S11ROTI 
RAN GAP AN AR 

SliflI SURESIl KUMAR 
}30K1\ JAN 

ShIJU 1, SPEENIVASAf' 
DULIA.JA1 

SHill NW !$HATT 
NA? iR UP 

sHRI DX D/TVF'DT 
DOOM DOMA 

o 	 SHill H VIJAyA VER1IA 
DIMApU! 	. V  - 

07. 	 SHRI E ANANTHAI4 
I(UMBHIC-RAM 

08 	 SHII N IKRISHNA MOHAN 
rAWaING NO2 IMPHAL 

,o g: 	 SHRI PC MAI-?APATRA 
DHOLCHERRA 

10. 	 SHill V SHIVAJI 
NO.1 SILCHAR 

J. 2. 	 SHill DR YADAV 
KR IMGANJ 

12. 	 SHill EM REDDY 
PANI SAGAR 

13 	 Sh SM Garg 
A j. z wa] 

14 	 Shri. RG Das 
Zakhama 

0 

- .,V- •.• 
	 ............. 
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q n 	1 OP 	McrooevcY , 	th i ' 	m tit. On 

	

Utct OP will not confer ofin hiri/h 	ii7 clam . 
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Orptlo/regu1ltL 	ppo1flifl( nt as 

	

Pi iflc10 L in lC JTiYa 1Cd] dy' 	flC 	hn 	iel L 

/ )hC 	lloui (1 	not 	C11 flll 	J (Dr- 	31 (flJ Cf1 of 

ci p ii od a d iia1 	i oi rgnt i  

Li )  Vhc deputation period cni bo 4cutajJedrJt 

discreatiOfl 	of th 	,. Commi.oflCr . .'On . 

coTpletion/termination'of 	deputat i'ot"* per lod., 

be reverted back to his/her  
post 

02 . 	 Ot11E:o 	teun' 	and condit ms of th:: offer"i of 

app 	11n1P,t o du 	i o to the post of P3:incia 	of the 

in d . vi.din' J r:fl :. 	i 	i. n una 1 ered 

(V J Gupt ) 	I  

	

Deputy COm[fliSS1Ofler(Ad 	& Fin)  
I 9r ( mmiSS Lon6r - 

— 	' 

01 	 Ind3vidu'- concerned Principal of  

	

;. 	I 	. 	.. 
4. 	. 	. 	. 	- ,. 	. . .. 	. 	. 

02. 	
AsStt ommissioner'3KVS, RegiOflaL off:ice with the 
request to makdthe;Pr0Te try, ;t service 
book of . the individual ..;,cor&c.erne.d w.th . proper 

ttCt3Ofl lmmediately dnd also' regulate his 
increment which i due for this yer,underthe, 

provisiOnS of rules asextfl fr0nime tb time 
.................................................................. 

03. 	 Chairman, VMC of Kendriya VidyalaYa concerned. 

04 	 LducatlOn Off icer(Vig) - - 	 - 

Office order fale 05 
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Kendrjya Vidyaiaya Sangathan 	 f (Ejr.I Section) 
et 

18, Institutional Area, 
Shalijcl Jeet Siugh Marg, 
New Delhi -110016 

No. F.7-07/2002.}KVS(Estt,I) 	 Dated;- 	7171,C10 3 

OFFICE ORDER 

In terms of the offer of appointment to the post 
of Principal on deputation basis ,approval of the competent 
authofity is hereby conveyed for extension of depi.itatjon 
period in respect: of the follow;i.ng Princ.i pals of Kondriya 
VidyalayEls , who have been working on deputation basis, for a 
period of one more year or till further orders whichever is 
earlier as indicated against each;- 

SNo. 	 Name of Principal 	Date upto which period 

	

-. 	 and 1KV where working 	of deputation extended 

S 1iCar Region 

01. 	 Shri S.G.Shroti 	 15.7,2004, 
Rangapahar 	 S 

Sh.Suresh Singh 	 27,6.2004. 
Parich grain 

(Under order of transfer to No.2 7\rniy Bhuj 

Shri K. Sreenivassan 	 03.7.2004, 
ARC Dumdoonia 

Shrj K.N,J3hatt 	 286.2004,L- Namrup 

 

 

S .  

05, 

11 

Shrj 	D.K.Dwivecji 26.6,2004,.. 
Du.liajan 

Sh..B.Vijaya 	Verma' 
. 	09,7,2004, 

Tuli' 

S.h1iE,Ananthan 29.6.2004, 
Kumbh.igram 
(Under order of transfer to Silchar) 

• Sh.MKtjshna Mohan 29.6.2004 • 	No;2 	Imphal 

• Sb .:P . C'.Mahapatra 25.6.2004, Dholchera 

Shri V.Shivaji 	 26.6.2004, 
No.1 Slichar 
(Under order of transfer to Karimganj) 

Shrj DR Yadav 	, 	 28.6.2004. 
Karimganj 
(Under order of transfer to Kumbhigraij-i) 



:2: 

 Shri R.G.Das . 	 24.7.2004. 
Zakhama 

 fliri. 	S.Siruyi 28,7.2004. 
ONGC 	J\gari:;iI.i 

 "')hri 	PC 	Ratjla 02.7.2004, 

is. Shri 	A.K. Dixit 31.7.2004. 
ONGC Sibsagar 
Under 	oid'.r 	of 	l:rdnsfei. to 	Bak).oh 

S111.- j. 	.1.).W)11fl 27.6.2004. 

• Sb K. N. Roy Choudhary 04.. 	.2004. 
Din jan 
under ord?r of 	transfer to No. 1 Jamnagar 

 Shri 	G.P.Saini 04.7.2004. 
ONGC Nazir 

 Sli.Suclhakar 	Singh 25.7.2004. 
Dimapur 
(Under crder of transfer to EHU Varanasi) 

02. 	 The terms and conditions of the 	offer 	of 
appointment of deputation to the post of Principal remain 
unaltered. 

Rajvir Singh) 
Deputy Commissioner( Pers) 
for. Commissioner. 

• Copy to:- 

Individual concerned. 

Asstt Comrn'issioner, KVS, Regional officjlchar 
with the request to make proper entri the 
service book of the individual concerned with 
proper attestion immediately and also regulate 
his increment as per rules. 

Chairman, VMC of Kendriya Vidyalaya concerned. 

Education Officer(vig). 

Assistant Commissioner, KVS, R•O, Ahmedabad/ Jammu 
• /Patna for favourof informatjo. 

Office. Order File. 

V,  

,p 1. 
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IN THE CE TBAL t~~!&r  VE TRIBUNAL 

GUWAHATI BENCH - GUWAHATI 

O.A No. 29Z/2004 

IN THE MATTER OF: 

pplicant 

-VERSUS- 

The Union of India & others 

Respondents 

Written Statement filed by the 

Respondents No.2 & 3: 

I, Sri U.N Khawarey, the Assistant Com-

missioner, Kendriya Vidyalaya Sangathan, Regional 

Office, Guwahati, on being authorised to file this 

written statement do hereby solemnly affirm and file 

the written statement on behalf of Respondents No.2 

and 3 as under:- 

1). 	That the respondents have been served with a 

copy of the Original Application and on being 

supplied with comments from the Headquarters this 

reply has been submitted on behalf of the 

respondents. 

Contd...... 
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-2- 

That the deponent states the allegations / 

averments which are not borne out by records are 

denied and not admitted. Any averments / allegations 

which are not specifically admitted hereinafter are 

deemed to be denied. 

That the deponent begs to apprise that the 

grievance of the applicant is that by issuing the 

order of cancellation of appointment and their 

repatriation to the substantive post their right have 

been violated, whereas the applicant has no right to 

submit that any of their right have been violated 

inasmuch as in the advertisement it is clearly 

mentioned that the term of deputation shall be for a 

period of one year extendable from year to year upto 

a maximum period of five years and will be governed 

by the existing instructions of the Government of 

India relating to deputation and that the Kendriya 

Vidyalaya Sangathan deserves the right to repatriate 

the deputatiônist at any point of time even before 

completion of the approved deputation period without 

assigning any reason. 

That with regard to the statements made in 

paragraphs 6.A and 6.D, the respondent states that 

these are matter of records and does not submit any 

comment. 

That with regard to the statements made in 

paragraphs 6.8 and 6.0 the respondent denies the 

correctness of the same for, the decision of the 

Contd.. ..  



tb~ 

-3- 

I 	Chairman in cancelling the appointment made on 

deputation basis is lawful. 

Had the applicants been appointed as per 

Rule of the Kendriya Vidyalaya Sangathan, then there 

was no need for the Kendriya Vidyalaya Sangathan to 

take action in the manner it has taken now. To allow 

the applicant to continue in the post would mean to 

giving a go-bye to all the Constitutional provisions 

and the Kendriya Vidyalaya Sangathan would remain a 

silent spectator by suppressing the legitimate rights 

of those persons who were eligible for being either 

promoted or recruited as Principals. It is submitted 

that the then Commissioner who happened to be the 

appointing authority appointed Principals on 

deputation basis on year to year basis. 

Simultaneously, the then Commissioner was approving 

clubbing of all the posts earmarked for General and 

OBC / other reserved category and went on appointing 

Principals on regular basis who were working on 

deputation, although no such provisions were not made 

in the recruitment Rule for the post of Principal. In 

all, uptil now, there are 140 .  candidates whose 

appointments have been regularised against the Rules 

and as many as 187 persons working on deputation 

basis as Principals in various Kendriya Vidyalayas. 

These persons (Regularised as well as on Deputation) 

are occupying the posts meant for the reserved as 

well as general category candidates. The 

Coissioner's power to appoint Principals in the 

manner decided by the BOG was not followed strictly 

resulting in injustice to persons belonging to 

Contd.. . .. 
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I 

reserved / general category. The appointments made by 

the then Commissioner cannot stand the scrutiny of 

law inasmuch as their has been a flagrant violation 

of Constitutional provisions viz-a-viz persons 

belonging, to reserved / general category who could 

not gather opportunity to compete for the post of 

Principal. Even the Hon'ble Supreme Court's Judgment 

on reservation has not been followed while operating 

the recruitment Rules thereby depriving the 

legitimate right of persons in the reserved category 

from getting appointed as Principals ever since the 

then Commissioner started regularizing the 

deputationists as Principals who were initially 

appointed for a fixed tenure. 

6). 	That with regard to the grounds set forth in 

the application in paragraph VII, the deponent 

submits that these grounds are ill founded and no 

legs to stand to support the claim of the applicant 

for the irregularities and illegalities as mentioned 

in above paragraph being committed in appointing the 

applicant in the initial, it has violated the 

provisions as under: 

I. 	Direct recruitment quotas of S.T/ Sc, OBC 

categories have been utilized by the deputationist's 

incidentally, reservation rules are not applicable 

when the posts are filled up with by way of 

députation. Similarly, promotion quotas of all 

hve been utilized by deputationist. 

Deputtión.i5t for such period frustrated the very 

purpose of reervation Rules. 

Conic!...... 
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ii. 	By denying the opportunity of competing for 

the post of Principal to the general public, the 

Constitutional provisions have been violated. 

Therefore, from the above it is seen that no 

action contrary to law has been taken by the 

respondent and the actions have been taken in 

accordance with the Constitutional provisions and 

further more the. applicants have no vested rights 

conferred upon them to seek quashing of the order 

dated 18-11-2004 and in the circumstances it is 

submitted that the applicant have not made out any 

case for interference by this Hon'ble Tribunal. 

it is further submitted that, as submitted 

above there were irregularities committed by the then 

Commissioner, the present Commissioner referred the 

matter to the Chairman for taking a decision although 

the Commissioner himself had pointed out the 

following steps to rectify the same and details that 

was put forward by the Commissioner in this regard 

are as, followS 

"Considering this blatant violations in the 

recruItment. . rules for the posts of principals the 

following policy decisions are proposed to rectify 

the ituatiOfl 

The. order of appointment issued to the 
\ 

Prin9iPa4 . on deputation for regularizing their 

srv4ce s Principals while working on deputation may 

tiel1ed 

Contd.... 
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All the deputationist working as Prindpa1 

may be repatriated to their parent cadre.. 

Recruitment Rules for Principals may be 

amended providing for 45% quailing marks in Master ,  

Degree in case of direct recruitment and in case of 

promotees minimum 1 year qualifying service as Vice 

Principal in the Kendriya Vidyalaya for promotion to 

the post of Principal. 

Special Recruitment drive may be made for SC 

and ST to fill up the backlog vacancies followed by 

the general recruitment for all categories to fill up 

the remaining vacancies". 

Thereafter, on getting the direction from 

the Chairman, the Commissioner proceeded to issue the 

order dated 18-11-2004. A reading of the order dated 

18-11-2004 itself makes it clear that the 

Commissioner had applied his mind and it is only the 

applicant who are twisting the facts. 

As submitted in the preceding paragraphs, 

the chairman, KSTS who is duty bound to implement the 

decisions of the SOG has after going through the 

records took a decision in the manner resulting the 

issuance of the order dated 18-11-2004. This order 

had not been issued in violation of any principles of 

natural justice but to protect the constitutional 

provisions. It is further submitted that the orders 

has not been issued by way of punishment but the same 

has been passed for, their appointments as Principals 
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when effected by contravening the rules. It is 

submitted that the order dated 18-11-2004 in not 

primitLve in nature inasmuch as the applicant's 

original position has been restored and therefore 

question of civil rights having been violated does 

not arise. 

It is most specifically submitted that since 

there is no right for the applicant to continue as 

Principal on deputation, and his further continuance 

would have harmed the interest of the organisation, 

it was the high time that a decision was taken in 

this regard to review the appointment made.. Had the 

appointment were made in accordance with rule no 

review would have taken place and therefore it cannot 

be stated that the order dated 18112004 

repatriating the applicant is illegal. It is further 

subnitted that no prejudice is caused to the 

applicant and even if the 'principle of natural 

justice were to be followed the result would have 

been same inasmuch as appreciating the rule of 

deputation the applicant would not have got any right 

to continue in the post. 

In view of the above, it is submitted that 

there is no merit in the O.A and the O.A is liable to 

be 'dismised with cost, it Is also prayed that in 

V1Wr of the above the interim order passed by this 

:Hon'b:: Tribunal may be vacated. 
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AFDAVIT/ M 

I Shri Uday Narayan Khawarey, Son of Shri 3agat 

Narsyan Khawarey, aged about 44 years, presently working 

as Assistant Commissioner in the Regional Office of Kendriya 

Vldyalaya Sangathan, Maligaon, Guwahati, do hereby 

solemnly affirm and declare as follows: 

1. 	That I am the Assistant Commlssjoner of the Kendriya 

Vidyalaya Sangathan, Maligaon, Guwahati, as such I am 

acquainted with the facts and circumstances of the case. By 

virtue of my office I am competent to swear this affidavit 

2 	That the statements made in this affidavit and in the. 

accompanying application in paragraph 12.3, 1 c are true 

to my knowledge, those made in - paragraphs 

being matter of records are true to my inforrnaton derived 

therefrom Annexures are true copies of the 

originals and groups urged are as per the legal advice. 

And I sign this affidavit on this the 	I th day of 

Otob, 2005 at Guwahati. 

IdeE(by 
	 IIPI 

DEPONENT 

Advote'Ilerk, 

L 	j 



IN THE CENTRAL ADMINISTRATiVE TRIBUNAL 
GUWARATI BENCH - GUWAHATI 

- 6.A.NO.2920F2004 
MISC. CASE NO. /2004 

Between 

BIT KESHXV  NARASIN1IA 

JTII] 

The Kendriya Vidyalaya Sangathan and others 

REJOINDER FILED BY THE APPLICANT HEREIN 

Applicant 

Respondents 

.1, Shri Bhat Keshab Narasinha S/0 Shri Narasinha Bhat aged about 46 years, Principal, 
•KV Namrup Distt. Dibrugarh (Assam) do hereby solemnly and sincerely affirm and state 
'asfollows: 

I am the applicant herein and as such well acquainted with the facts of the case. I 

submit that I have read the reply statement filed by the respondents herein and 

having understood the contents, do hereby deny all the material allegations, save 

those that are specifically hereunder. 

The applicant begs to state that the entire reply statement is filed on a presumptio; 

that the applicant was initially engaged as Deputationist due to non-availability of 

suitable candidates for the direct recruitment and promotion. At this outset it is 

important to have a glance at the recruitment rules for the post of Principal. The 

deponent states that 66.2/3% is by direct recruitment on the basis of All India 

advertisement and 33.1/3% by promotion. The applicant falls under the category 

of 66.2/3% direct recruitment. It is a precondition to advertise for direct 

recruitment and only in the event suitable candidates are not available by 

following such procedure, the respondent Sangathan can opt for filling up the 

vacancies on Deputation basis. No suitable answer has come up from the 

respondents as to what are the efforts made by them for obtaining regular direct 

recruitment candidates before they opted for the procedure of drawing candidates 

by way of Deputation. No details or statistics are forthcoming from the reading of 

the reply statement filed by the respondents. The respondents, had they followed 

the procedure properly they would have definitely given the details and in the 

absence of such details an adverse inference need to be drawn that no such 

procedure has been followed and therefore, this Hon'ble Tribunal ought to lift the 

veil to see the mischievous intentions of the respondents in trying to 

repatriate/downgrade the posts of the applicants for no fault of theirs. Even as 

per the amended recruitment rules, an effort is to be made for direct recruitment 

before opting for filling up the vacancies by way of Deputation. The applicant 

states that no effort has been made by the respondents to fill up the vacancies by 

way of direct recruitment before opting for Deputation. 



( 	3. Applicant begs to state that a perusal of Appendix- 12 of the Accounts Code for 

the Kendriya Vidyalaya clearly indicates that the term Deputation/Foreign Service 

can be used only in the event of appointments made in public interest outside the 

normal field of deployment (i) on a temporary, transfer basis to other Central 

Government Departments and State Governments and (ii) on temporary transfer 

on foreign service to bodies (incorporated or not) wholly or substantially owned 

or controlled by Government and organizations like Municipalities, Universities 

etc. The applicant is borne on the records of KVS as PGTs prior to his selection 

as Principal and even as Principal he is borne on the records of KVS. As such 

there is no element of Deputation in the selection of the applicant and hence by no 

stretch of imagination, his selection can be termed as Deputation. As already 

submitted an effort must be made by the respondents to appoint Principals by way 

of direct recruitment prior to appoint Principals on Deputation basis and hence the 

applicant reiterates that the selection of the applicant is a Direct Recruitment and 

the term DEPUTATION is a MISNOMER and MISCREVIOUS. 

In the year 2002, the KVS authorities issued instructions to the Asstt. 

Commissioners of the Regional Offices not to forward the applications of the 

Principals outside KVS admitting that they are facing shortage of Principals. Thi 

act of the respondents clearly indicates that the KVS had many vacancies of the 

Principals and they needed the services of the applicants to run the schools. By 

way of issuing such orders the respondents have deprived the applicant of an 

opportunity outside KVS. 

(A copy of the instructions is annexed hereto and marked as_________ 

The respondents have not offered promotion by applying the rule of pro forma 

promotion to any Principal working on so called Deputation basis who have.fallen 

in the zone of Promotion from the post of PGT to Vice Principal from the year 
I 	 - 

2000 to 2004, which clearly indicates that the KVS has treated all these 

appointment on regular basis. 

The applicant begs to state that the respondent KVS being an instrumentality of 

State under Article 12 of the Constitution of India should act more responsibly 

respecting the Fundamental Rights and Principles of natural justice. In the instant 

case, having recruited the applicant, the respondents did not even feel the 

necessity of issuing a notice disclosing the intentions to cancel the appointment of 

the applicant as Principal and they make a self serving statement that the 

cancellation of appointment of the Principals by proceedings dated 18-11-2004 is 

not by way of any disciplinary proceedings as the same is only to correct the 

mistake committed by the department. The deponent states that such a statement 

'ek-j - 	
O/ 



-2- 
by the respondents indicates the irresponsible and arbitrary attitude they have 

towards their employees in utter disregard of all the rights available to them. The 

statement submitted by the respondents that the constitutional provisions have 

been violated as the general public was denied of the opportunity of competing 

for the post of Principal does not hold good because the applicant was selected 

through open advertisement inviting applications from all eligible candidates 

belonging to all category. 

It is not out of place that the respondents failed to explain as to the reasons 

existing for cancellation of the appointments in such haste in utter disregard to the 

Constitutional Rights as well as the Principles of natural justice. In the process, 

the respondents are committing a blunder of canceling the duly selected Principals 

by directing them to handover the charge by making adhoc arrangements, by 

directing them to handover the charge to the Vice Principals/Senior most PGTs. 

The respondents failed to explain as to how such an arrangement would correct 

the imbalance in the rule of reservation, which they allege had occurred by the 

appointment of the applicants. 

The applicant states that the respondents failed to explain as to how the Chairman 

can over rule the decision taken by the Board of Governors in their 651h  Meeting 

which was ratified, in the 66th  meeting. Further the respondents failed to explaifl 

the irregularity committed by the then Commissioner when he is only an 

implementing authority and he has only implemented the decision of the Board of 

Governors as approved by the Department of Personnel and Training 

Applicant states that the appointing authority for the post of Principals is the 

Commissioner and the Chairman has no right to interfere when the Commissioner 

was implementing the decisions of the BOG as Executive Head to implement the 

rules and regulations as decided by the BOG of the Sangathan. Under Article 15 

of the Education Code for KYS, the Commissioner has got power to make 

appointment to all posts at Head Quarters and Regional offices as well as 

Vidyalayas corresponding in status to Group-A excluding Asst. Commissioner 

and above, on the recommendation of the Appointment Committee/DPC. The 

deponent states that the Commissioner made the appointment of the applicant 

pursuant to the minutes of the 65th  and 66th  Meetings of the Board of Governors 

and only on the recommendation of the Appointment Committee/DPC and as 

such there is no irregularity committed by the Commissioner, which warranted the 

interference of the Chairman. The applicant is appointed after following the due 

procedure prescribed for the selection and the applicant is also frilly qualified to 

hold the post of the Principal and therefore, the interference of the Chairman is 

uncalled for and unwarranted. The applicant states that when the Commissioner 

only implemented the decision of the BOG, the Chairman has no authority to 

direct the Commissioner to nullify the resolutions of the BOG. 

IgL- i(t.2vv  A&-zreg~ J~  
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The applicant begs to state that the statements of the respondents that there is no 

provision for regularizing the deputationist against the regular vacancies without 

following the recruitment rules is a mischievous and misleading statement 

intended only to disguise the malafide actions of the respondents in repatriating 

the services of the applicant as PGT without even following the basic minimum 

principles of natural justice and the protections available to them under the service 

rules as well as the Constitution of India. It is not out of place that the applicant 

was not recruited without following any recruitment rules and it is respectfully 

submitted that the applicant is fully qualified and selected only pursuant to the 

procedure followed for direct recruitment. 

The applicant begs to state that the entire procedure followed for recruiting the 

applicant is the procedure that is to be adopted for direct recruitment, as is evident 

from the fact that the procedure adopted for the direct recruitment of the 

SCIST/OBCs is the same as that is followed for the, selection of the applicant. In 

fact the applicant as well as the reserved category candidates have gone through 

the same procedure for their selection and there is no difference. For instance a 

written test was conducted followed by an interview, which constituted the 

selection process for both the reserved category as well as the applicant wh 

belongs to the general category. The deponent respectfully states that though 

mistakenly the respondents termed the selection of the applicant as by way of 

Deputation, their intention all along is only to select the applicants on Direct 

recruitment basis since the procedure that is to be adopted is first to make an 

attempt to secure candidates for direct recruitment, failing which by way of 

deputation. When the respondents are not forthcoming with any information as to 

the attempts made by them to procure Principals by way of direct recruitment, for 

all practical purposes as well as per the intentions of the respondents, the 

applicant was recruited as Direct recruitment Principal and they are estopped from 

taking a huge U turn and state that they were initially recruited as deputationists 

and therefore, their regularization and absorption in the KVS is unsustainable. 

It is pertinent to point out that the Chairman is not the Competent Authority as per 

the Education Code and therefore, the Chairman cannot abrogate the powers that 

are not vested in him and try to interfere and over rule the acts of the 

Commissioner done pursuant to the decision of the Board of Governors. 

Applicant states that the analysis of the reply statement filed by the respondents 

indicate that the decision to cancel the appointments of the applicant is taken in 

view of the fact that there was a violation of the reserved quota system but the 

respondents failed to furnish any statistics or any facts to prove their contention. 

The bald and bare statements cannot be a justification for cancellation of the 

apointments of the applicants. In fact the rule of reservation is followed as is 
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evident from the notification calling for candidature wherein, it is categorically 

mentioned that the backlog vacancies etc., of the reserved communities. 

14. Applicant respectfully begs to state that in June 2001 the services of 84 Principals 

recruited through the same procedure and qualification were regularized after 

completion of one year in the post. In the month of June 2002 the services of only 

20 Principals appointed in applicant's batch were regularized and in the month of 

June 2004 again the services of another 36 Principals of applicant's batch leaving 

26 Principals were regularized. The deponent is being repatriated as POT whereas 

other Principals selected through same procedure and qualification in the same 

year and placed in the same panel have been absorbed as regular Principals; 

15.. Applicant begs to state that the respondents cannot be permitted to use the word 

Deputation to their favour when for all practical purposes I was selected as Direct 

recruit Principals. Assuming but without admitting deponent states that when his 

initial recruitment is for a tenure of 5 years his continuation as Principals cannot 

be termed as indefinite when not even the minimum tenure offered is allowed to 

be completed. Moreover, there are no unfettered powers to cancel the deputation 

without assigning any valid reasons. The deputation can be concluded only 

basing on the conduct, performance and achievements but not otherwise. 

Therefore, even on this count the respondents miserably failed to make out a case 

for the repatriation of the applicants. 

Applicant states that the intention of the respondents is always to treat the 

recruitment of the applicant as Direct recruitment in letter and spirit as could be 

seen from the fact that consequent to the selection of the applicant as Principal the 

vacancies of the POTs were filled up on regular basis. The said vacancies arose 

as a result of the applicants being selected as Principals. Therefore, whatever may 

be the terms used by the respondents, the process that was undertaken was only 

for direct recruitment but not Deputation. Now the respondents cannot be 

permitted to take advantage of the terminology used by them and term the 

selection of applicant as only deputation but not direct recruitment. 

Therefore, it is prayed that this Hoñ'ble Tribunal may be pleased to allow the 

O.A. as prayed for and to pass such other or further orders as it deems just and 

proper in the circumstances of the case or else the applicant herein will suffer 

irreparable loss and injury. 

NO,  

Kw 



VERIFICATION 

I, Shri Bhat KeshaWNarasinha S/O Shri Narasinha Bhat aged about 46 years, by 
profession service, resident of Namrup Distt. Dibrugarh (Assam), do hereby verify that I 
am the applicant in the rejoinder. I am acquainted with the facts and circumstances of the 
case. I hereby verify that statements made in paragraphs 1 to 17 are true to my knowledge 
and that I have not suppressed any material facts. - 

And I set my hand in this verification today ...........................2005, at Guwahati. 

~L"' KL' 0L 
Signature 

. 

. 	 I 	 - 



0 

KENDRIVA VIDA! AYASANGA 1 hAN 
I 	

18- INS fITUTIONAL AREA 
Ii 	

SFIAHEFD fElT SINGII MAR( 
NEW DELFH - 110016 	, 

1' 	 2 

•: 	. 	•. 	... 

No 1 -t5-50/84/KVS (Estt Ii) 	
Date 09/10/2002 

I 	 (Por Personal Attention) 

.... ..;.KCndriyi Vidyalaya Sángaihan 1  
.1 
 ;A1Jgona1Oces, 	. 

SUbject - 	Foivarding of application in rcspect of Vrincipalc of Kendriya Vidytlaya for ernploymcnt 
I 	 Jdt. the Sangathaii 

YMad f 	p 
I 4 	 12 	 4 

O draw your kind attention to the above noted subject and to say that in the recent past some 
P$nials.of Kendriya Vidyalayas have applied for ernployrnLnt on dcpuation basis or as a diret 
recruttee outside the Sangdthan in response to the open advertisement of the respective organi5ation 

02 	It hforined in this behalf that the rnat(Cr has been examined at length under the provisions o( 
ru'nd abo taking into the consideration of the facts the cer'ues of the Principals of Kndriya 

are required for smooth functioning of the Vidyalayas so that the students who are studying in 
tTh 	1dyatay should geithe education in an uninterrupted manner. 

4 	
'I 

Aptesent the KVS is running short of requircd number of Principals to man the vacant posts and 
it hs been decided by the conip.Lcnt authority not to allow the existing Principal )  ro apply br qusiae emloymont 

04 	n view of this fact all the Assistant COmmissioners are advised not to forward application horn 
. . the !noipa1 for emptoyrnent outside vs. 

'05 1 This issues with the approval of thc eompetent authority 

Youi(irthftilly •... 	
Sd! 

21 	 (S K. Talapatia) 
SrAdministrative Officer (l - rtt) Copy'to 

0 i 	All dealing hands of Cctt - 11 Section 

Nø 1F M;seJ2003/KVS(cR)/ 	
Duted 14/02/2003 

Frded to all PrincipaIs of Kendriya Vidyalay 	tinder 40uwahati Region lot in1oimmtion and 'nCQstr actidn 
:.. 	

- 

. 4 	 Sd! I 	
(S S. Sehi asw<it) 

I 	
1 	

(Assistant Conimrssroriei) 

'I 
U 


